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B.Mohan Rao,

e«  Applicant

and

1. The Sub Divisional Officer,
TEIecommunication, Vizianagaram.

2+ The 'I‘elecorn Dist.Engirees
‘ Vizianagaranm, :

3. The Chief General Managér, Tebcommuni¢ationg,
Dooreanchar Bhavan. Nampally Station RQBd,
.Hyderabad.

4, The Chairman, Telecom Commission,
New Ielhi- .

5. The Assistant Engineer(Groups)
Telecommunicagions,
Garividi, Vizianagaram Dist.

Res;dndents.
For the frpplicant 3~ Mr. K.VenkateSWar Rao, Advocate

For the kespondents: Mr.V,Bhimanna,
s,;z /Add CG3C

CORAM: ‘ \
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DA,1445/95 |

Judgement |
( As per Hon. Mr, A.8. Gorthi, Member(Admn.) )
| |

Heard Sri K. Venkateswara Rap, lea:héd counsel for
the applicant and Sri V. Bhimanna, learned counsel for the
respondents, |
2. The rélief claimed by the adplicant is for a dirgctian
to the resﬁnndents to regularise!him with effect from 1-4-91
by incliting the casual service rénderad.by him prior to
attaining the age of 18 years,
3. It is stated in the QA thatlthe applicant was orginaly
engaged as Casual Mazdoor under khs contrel of R-1 with
effect from 10-12-1980 and that ;t that time he was below

| :
the age of 18 years, His date of birth was 30~9-1965,

Subsequently, the applicantluas:conferfed temporary status
as Mazdoor in terms of the Casu?l Mazdaor (Grant of Tempo-
rary status)egﬁﬁﬁﬁééh The applicant having put in 3943 days
of casual labour was eligible for regular absorption with
effect from 144—1991. The raspéndenté, however, did not
regulariysabsorb him and the raason$rstafed by the respon-
dent is that the service render#d by the applicant prier

to his attaining the age o? 18 &ears could not be reckoned
for the purpose of warking out his seniority for grant of
regularisation, !

4, Learned counsel for the aﬁplicant has drawn our
attention to the decision of this Bench.§€: the Tribumal in
0A.280#89.1Inits order dated 7~§-92, the Tribuual repelled

the cantention of the respondeéts therein that the service

i

- !
18 years could not be taken into consideration for
] : :
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regularisation, |

5. As the applicant before us is simileriy situated
A . '| :
agthe applicants in 0A.280/89, there is no reason why

similar order should hot be paaséd in this case also.

Accordingly this 0A is alloued a? the qdmission stage

Wwith a direction to the respondeits to?take into consi-
deration tﬁe entire service rendered bQ the aPplicant,
including the service rendered prior to attaining the age
of 18year§ for the purpose of regularl# absorping him,
This may be done within a period of 3 ﬁonths éfom the

date of communication of this nrber. No casts.é’

B A B ' SR
~(A.B. Gort i% © (V. Neeladsi Rag)

Member (Admn | Vice Chairman

o |
Dated : INGVemher 29, 95 . ﬂ%'
Dictated. in Open Court TR S P e
| - Deputy Registrar(J)cC

Tosk

1. The Sub Divisional Officer, |
Telecommunication, Vizianagaram.

2. The Telecom Dist.Engineey, i |
Vizianagaram,

" 3, The Chief General Manager, Telecommunications,
Doorsanchar Bhavan, Nampally Station -Road,
Hyderabad. ) .
|

4, The Chairman, Telecom Commission. Neﬁ Delhi.

5, The assistant Engineer(Groups) 1
Telecommunications, Garividi.lVizianagaram Dist.

6. One copy to Mr. K.Venkateswar Rao, Advocate, CAT.Hyd.
7. One copy to Mr.V.Bhimanna, Adél.cGSC;CAT,Hyi.

8., One copy to Library, CAT.Hyd.

9, One spare copy. }
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